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by all over agencies. So this should 
foe investigated fully.
(iv) Spreading o f  Jaundice* in  an  

ep idem ic f o f m  in  h i l l  d is t r ic t s  
o r  U t t a r  P radesh
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(v) R ep orted  ca ses  o f  c r im in a l 
a s s a u l t  o n  w o m e n  in  B ih a r  and 
M adhya P radesh

SHRIMATl GEETA MUKHERJEE 
(Panskura): Under rule 377 I want 
to raise one matter. On 13th of 
March the Patriot has reported two 
incidents of rap  ̂ from two states un-
der Presidents rule viz, Bihar and 
Madhya Pradesh. In Bihar, a young 
Harijan woman of Bijwania village in 
Champatia block under West Ctttim- 
paran was criminally assaulted by a 
co-vi’ lager. The police have r^gir- 
tered a case. No arrest has been 
made so far. At Jabalpur in Madhya 
Pradesh two young sisters, one of 
them married, were raped, at the point 
of knife and forced to cook food by 
about a dozen drunk men who beseiz- 
ed their house in the thinly pupulated 
locality on the 11th March. Such 
news of repe are often reported in 
th® Press now-a-days. Many more in-
cidents take place which are not 
reported. Id view of the fact that

rape should be considered a crime 
against humanity, I draw the atten-
tion of the government to take imme-
diate steps for apprehending and 
punishing the culprits in these two 
cases, as well as to devise more effec-
tive mean in the legal, administrative 
and social fields to curb this evil effec-
tively in all parts of the country.

SHRI CHANDRAJIT YADAV 
(Azamgarh): Under rule 377 such
cases are brought to the notice of the 
House. The whole nation feels con-
cerned about such serious cases. 
Would you ask the Minister to tell 
Us what steps are being taken so that 
we may know.

MR. SPEAKER: It is brought to 
the notice of government.

SHRI CHANDRAJIT YADAV: The 
Minister should make a statement.

MR. SPEAKER: We cannot do it. 
Action has to be initiated by them.

12.20 hrs.
GENERAL BUDGET 1980-81—GENE-

RAL DISCUSSION, DEMANDS FOR 
GRANTS (ON ACCOUNT). 1980-81, 
AND SUPPLEMENTARY DEMANDS 
FOR GRANTS, 1979-80—Contd.
THE MINISTER OF FINANCE AND 

INDUSTRY (SHRI R. VENKATARA-
MAN)- Mr. Speaker, I have heard with 
great interest and attention the contri-
bution made by all sections of the 
House. In the concluding part of my 
address I invited the House to offer 
constructive suggestions for framing 
the rcgulai budget for the year 1980-
81. A large number of suggestions have 
been made on the floor of the House 
such as expanded expenditure on some 
of the projects like irrigation, indus-
tries, rural development, support to 
village and rural industries, etc.
I am thankful to all the Members for 
the various suggestions they have made.
I am sure that in the revamped budget 
which will come up in the course of the 
year these suggestions will be reflected 
and adequate provisions made therefor.
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£ did not naturally expect any sug-

gestions with regard to increasing the 
taxes. Therefore, I am not disappoint-
ed- However, I expected that there 
may be some suggestions for reduction 
of taxes and singularly there was 
none. I am not going to draw any in-
ference that the House does not want 
any reduction in taxes. Therefore, I 
will not presume that, nor will I go 
on the basis___

(Interruptions)

I only pointed out that I will not 
draw any inference that the House 
does not want any reduction in taxes. 
The relief in taxes will also be before 
the Government when it comes for-
ward in regular Budget.

I propose to classify the criticism in-
to several heads and then address my-
self to the items one by one.

A great deal of debate was devoted 
to the question whether the Congress 
Government in 3o years di^ better or 
the Janata Government in 33 months 
did better in the service of the coun-
try. In my opinion it is a sterile de-
bate. In fact I should say that the 
debate has ended with the massive 
mandate which the people have given 
to the Congress, and the matter has 
been set at rest for at least five long 
years. The people have endorsed the 
policies and programes of the Cong-
ress (I) and have therefor^ .........

SHRI NIREN GHOSH (Dum Dum): 
In a massive mandate Congress got 
only 45 per cent votes.

MR. SPEAKER: No interruptions
please. No. discussions.

SHRI R. VENKATARAMAN: The
things speak for themselves. We had 
352 Members who are sitting on* this 
side. It is an answer to what they 
grumble about. The point I was 
making was that at the time when this 
Government was called upon to 
shoulder the responsibility of admini-
stration, it was faced with the situa-
tion which was almost stagnant and 
this has not been controverted by any-
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body—a massive deficit of Rs. 2700 
crores, a stagnant industrial produc-
tion, the GNP declining by 1 to 2 
per cent. ' and above all the price 
spiral which has been initiated by the 
last Government. Therefore, when I 
made the point before the House, I 
said I am not making it with a view 
to put a blame on anybody but to 
make the House and the country fully 
aware of the magnitude of the problem 
that we are called upon to face. There, 
fore, my submission to the House is 
that it is a purposeless debate to go 
on saying wKether Janata Government 
did not do in the last 33 months this 
or that or whether the Congress did 
or did not do in 30 years. We have 
to put our shoulder to the wheel and 
see that the economy starts moving. 
In this connection I would even men-
tion one or two things. It is possible 
to quote statistics and misquote them 
also. Statistics can be used and abus-
ed. In fact Shri Agarwal stated that 
during his period—1978-79, the price 
index had declined by 0.1 per cent. I 
can quote another figure that during 
the prime ministership of Shrimati 
Gandhi in 1974— 76 the pricc index 
decreased by 11.6 per cent. What is the 
use of quoting these figures? (Inter-
ruptions). I am speaking extempore 
and not reading from a text. Jf you 
interrupt, my thoughts will get dis-
rupted. If you want to do it you can 
do it, but if you want to hear me, 
please do not interrupt. I dirt not 
open my lips during the entire debate. 
Though many things were said dur-
ing that time which hurt me, yet I 
did .not open my lips. It is part of 
the game that you should also give 
me the same kind of courtesy, which 
I extended to you. I was not going to 
say tha't tTus period was a golden age 
and the other period is an age in which) 
we all suffered. I only said, It is-mis-
quoting the figures and it is not proper 
to quote these figures. I can give you 
another insTance. The prices had risen 
in the last week of February and that 
was also mentioned during the course* 
of the Question Hour today. They 
said, it had risen by 1.1 per cent. But 
during the next week, it rose only
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i j  per cent. Thea* figures do not 
prove anything. What you have to 
fcake ifato account is the trend over a 

p̂eriod, which you have to watch 
care/uUy and see how the prices be* 
have, how the economy behaves and 
how the country develops. Therefore, 
I  do not propose to spend time 011 
controverting some of the statistics 
which were given by the other side. 
As I said, tfiese figures can be contro-
verted, but it will not take you or 
me or the country anywhere.

The second point ol criticism levell-
ed against the Government is that 
there is no direction, no statement 
or policy and no indication of what 
the Government proposes to do in 
many things. In my budget speech il- 
self, I sa'id that the budget statements 
do not reflect adequately the present 
Goivernm »nt's polices and programmes 
This is an interim budget for carrying 
on the administration for another two 
or three months, within which time 
we will come forward with a regular 
budget containing our policy state-
ments, our priorities and so on. In 
the interim budget you cannot give 
any indication of the policies w i t h o u t  

backing it up by proposals for fulfill-
ing them with adequate provision in 
the budget in figures for carrying out 
those policies. If I merely enunciate 
the policies saying, “We are going to 
do this, that and the ether”, it would 
have been easy for anyone on. the 
other side to point out, “You have 
said you will do all these things, but 
where is the provision for it in the 
budget?’.’ Therefore, in the interim 
budget, we never give oolicies. It is 
an attempt to carry on the present 
administration until we come forward 
with a regular statement of our inten-
tions and our programmes

I am sorry I was not here when Shri 
Satish Agarwal spoke. I was caught 
up in the other House. I have great 
regard for his competence and I would 
have loved to hear him. But I have 
read Us speech, and I have got the 
verbatim record of his speech with 
me. Mr. Agarwal said that the Go-
2741 LS—18.
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vemment has not come forward with 
an Economic Survey; which should 
.have preceded the presentations of the 
budget. In fact, he used some harsh 
words; I do not want to repeat them*
I would like to remind him that when, 
he presented the interim budget in
1977, his Government also did not 
present an Economic Survey.

SHRI INDRAJIT GUPTA (Basirhat): 
All in the same boat.

SHRI R. VENKATARAMAN: What is 
sauce for the goose is sauce for the 
gander. At least, we should have 

common standards. We have nonethe-
less broadly indicated some of tihe 
priorities in the Budget speech. For 
instance, we have said that we will 
lay emphasis on the 20-Point Pro-
gramme and particularly its emphasu» 
on the weaker sections of society. 
Fortunately, I have been able to take 
a meeting with the nationalised banks 
and able to secure their concurrence 
for the increase in the lending to the 
weaker sections of society from 33.1/  
3 per, cent to 40 per cent. We have also 
mentioned that we will have an apex 
agricultural bank which will cater to 
the need of the agriculture as IDBI 
does for the needs of the industry.

Then the third point which really 
disturbs all of us is the price situation. 
Almost every Member irrespective of 
the side from which he spoke, men-
tioned about the continuing rise in the 
price situation in the country. I do 
not pretend that after this Govern* 
ment came, the prices have not in-
creased. The trend is there but in 
my opinion the trend is at a lower 
pace than it was in the last 7 or 8 
months of 1979. Here we have to 
take some concerted measures for the 
purpose of containing prices. We pro*1 
posed to do a number of things in 
this regard. It may be worth taking 
time of the House to detail some of the 
steps which we proposed to take in 
respect of the price situation, Firstly, 
as far as the money supply part is 
concerned, we propose to follow the 
restrictive credit policy with a view 
to control the expansion d  money
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supply. TMs is a very important tooi 
in our hands. At the same time, 1 
want to assure the House as well as 
the’ Community outside that the credit 
control will be very discriminating. It 
will be applied only against those who 
are indulging in storing, hoarding and 
black-marketing. It will not in any 
way come in the way of productive 
enterprises) and productive efforts. 
Already the Reserve Bank is taking 
action to see that the productive effort 
should not in any way be effected and 
they are seeing to it that the credit 
curb which is absolutely necessary in 
the circumstances, does not affect the 
expansion cf production in the country.

Then with regard to supply manage-
ment, we are also going to see that 
there is some kind of a public distri-
bution system jn which the controlled 
commodities and" scarce goods will be 
supplied through the cooperatives, 
the fair price shops; the super markets 
and so on.

PROF. N. G. RANGA (Guntur): 
Village pandiayats. .

SHRI R. VENKATARAMAN: Well,
this is a suggestion which will be 
taken note of.

Unless there is a two pronged attack, 
one on the hoarders and black-marke- 
teers and the other, to bring about 
efficient distribution, it will not really 
help the people of the country. There, 
few, we are going to use rather 
strongly, rather severely, the Preven-
tive Detention Act against the hoarders 
and the blaekmarketeers. In this, I 
hope, we will have the co-operation 
of all sections  ̂ of the House because, 
once we take action under the Preven-
tive Detention Act, there is likely to 
be a hue and cry from several quarters, 
particularly from the vested interests, 
saying that the personal liberties are 
affected, it is very necessary to re-
member that unless we take some 
severe action in this regard, jve will 
not be able to unearth and bring into 
the market the scarce goods which are 
available within the country.
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At the same time, we verity* that 
the supplies in this country are 
enpugh. So, in some vital areas we 
do propose to augment the supply' by 
imports. We propose to import about
2 million tdnnes of cement. We have 
already taken action to import edible 
oil. We have taken measures to tie- 
up the oil requirements of this country 
for the entire period of 1980-81, and 
this has been done after this Govern-
ment came to po\yer; taking advantage 
of the"friendly relations that we have 
with some of the oil producing count-
ries, we have been able to tie-up with 
them the oil supply, so that we may 
be assured that the oil supplies will 
reach us and we will not be starved 
of oil. But that does not mean that 
it will solve the problem. As hon. 
Members are aware, the price of oil is 
going up evfcry day, and the price is 
net determined by us, but it is deter-
mined by the OPEC. This increased 
price of oil is going to cause conside^ 
able strain on the resources of the 
country. But, nevertheless, so far as 
supplies are concerned, I am very happy 
that we have tied up the needs of tihis 
country and we have been assured of 
the necessary supplies.

The fourth point which was raised 
by a number of hon. Members and 
which caused considerable concern in. 
the House is with regard to planning. 
Many members said that we are usher-
ing in another era of plan holiday. I 
want to dispel any such impression im-
mediately. This Government is com-
mitted to the principle of plannir>g. It 
has never accepted the concept of a 
rolling plan, where the targets are ad-
justed to achieve them. We are going 
to set the targets which we want to 
achieve and, if we fail, we will come 
forward and confess the failure to 
achieve the targets. We will not bluff, 
saying that the targets have been re-
alistically adjusted to suit the needs 
of the country.

So far as the plan is concerned, even 
though it is an interim budget, we 
have made adequate provision to *ee 
that the Han process is not in any way
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affected. I will give some figures to 
jf&Joforce this statement. So far as the 
Central Plan is concerned, the Plati 
provision last year was Rs. 6,015 crores. 
As against that, we have made an 
outlay, even in the interim budget, of 
Rs. 0,573 crores, a step up of nearly 
10 per cent We feel that this will 
have to be revised upwards again, be-
cause there are certain vital sectors 
Which need a heavier investment like 
coal, transport and power. All these 
areas do require more investment, and 
we may have to revise this upwards. 
But even as it is, the 10 per cent step 
up must clear any possible misappre-
hension that the Plan is being given up. 
or  there is going to be a Plan holidav.

SHRI INDRAJIT GUPTA: Ten
per cent at what price level because 
prices are going up all the time? 
That 10 per cent does not mean any-
thing.

SHRI R. VENKATARAMAN: if
tax&s are also raised at the same per-
centage, would the hon. friend sup-
port it? After all, tho Plan is ac-
cording to the resources. If you say 
that the cost of living index has gone 
up and therefore the Plan requires 
greater amount, then the taxes also 
'will haye to be indexed in the same 
way and if it is indexed and collect-
ed, would the Members support it?

SHRI INDRAJIT GUPTA: You
have no other alternative.

SHRI R. VENKATARAMAN: 
Therefore, we will have to go by a 
-yardstick and money is the yard-
stick in which we function. And 
according to the present yardstick, 
namely, -money, we are saying that 
yre have stepped up central plan out-
lay by 10 per cent already and we 
are going to do it further.

So far as the State budgets are 
concerned, there has been a pheno-
menal step up of 17 per cent m this 
interim budget itself. As against 
Us. 5.738 crores in 1979-80, the-pro-
posed outlays are Rs. 6,723 crores and 
Ihis will clear any misapprehension

in the minds of anybody that 
the plan is being slowed down'-*# 
that there is going to be any pla& 
holiday.

I would also take this opportunity 
to mention that the current year’e  
plan will be dovetailed into the total 
plan which we will form for the 
years 1980—85 and it will form an 
integral part of the total plan that 
we envisage. Naturally our priori-
ties differ and the Plan which ha& 
now been framed does not reflect 
the priorities which we have before 
us or the programmes which we have 
set before the people in the 
Election Manifesto. So, we will 
have to re-vamp the Plan to suit our 
priorities and our election manifesto 
and when this is done, we will dove-
tail the 1980-81 Plan into the Five- 
Year Plan which will be framed. I 
want to disabuse the minds of people 
that there is any remote chance of 
the Plan either being given up or 
holiday being declared in respect of 
Plan and so on.

I now come to the next one or two 
points. Mr. Aggarwal in his speech 
has said—in fact he taunted me—
t h a t :

“You have adopted the same cus-
toms revenue, you have adopted 
the same excise revenue. You, as 
a Member speaking from the other 
side, attacked the surcharge on 
income-tax and also the excise 
duties. Now you have adopted the 
same thing, and it shows, there-
fore, that you have adopted the 
Janata Budget.”

Well, I do want to tell him that ii 
he wants to have some temporary 
satisfaction until I bring the regular 
budget. I will not grudge it. But I 
want to know from this criticism 
whether he now wants that the 
excise duties should be reduced. 
That is a Budget which he himself 
put forward and pushed it very hard 
in the House against our opposition.
I would like to know what his atti*»
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tude is because at that time Mr. 
Aggarwal very stoutly defended the 
same excise proposals and in spite of 
the very strong criticism which was 
levelled by the other side he got it 
through. Now he seems to say that 
this is wrong. If he has second 
thoughts on it, I welcome it.

Now, I cannot really say what is 
going to be the shape of the taxation. 
But Mr. Aggarwal is also a very 
clever man. He might have thought 
Of taunting me. He was sort of 
taunting nip by saying, “Oh, you have 
adopted the same thing. Now come 
forward with your new proposals.” 
If he thought that I would disclose 
my mind before the regular Budget 
is brought forward merely because 
he taunted me, he is very much mis-
taken. It is not going to come out 
till the regular Budget is framed and 
till we present it to the House. 
Therefore, I do not attach great 
value to that kind of statement.

He also drftnded the gold auc-
tions. Therefore I am sorry he did 
something which is indefensible. All 
the time we have said that this is a 
p<emicious policy, that we are 
squandering away the national assets. 
This is a view which we had taken 
when w ( " ere on the other side. 
This is the view which we have 
taken nrw and we have said there 
will be 1 o gold auctions at all. Mr. 
Agarwal, or. the other hand, did 
defend the gold auctions, but since 
they the nŝ -’ves gave it up, I think 
wiser counsels prevailed and perhaps 
wisdom dawned, though a little late 
in the day. But I want to make it 
clear to the House that our policy 
with regard to gold auctions is that 
we will not hn\ e any auction, we will 
not sell any gold.

A point was made by my esteemed 
friend, Shri Indrajit Gupta, and also 
by a number of other hon. Members 
including the elder statesman, Sliri 
Charan Singh, and that is that the 
monopoly houses have been growing

in this country, that the rich have* 
become richer. Here I want to point 
out some facts. Not that I am going, 
to say that they should grow, not 
that I say that they must develop* 
but certain facts must be brought to 
the notice of the House and the 
country. The major part of this so- 
called growth in assets is due to the 
inflationary price rise in the coun-
try. If somebody in 195p had 
Rs. 258 crores and now has Rs. 1,10® 
crores, it is largely due to that.

Secondly, a significant part of 
these assets are in the form of share-
holdings in these companies by the 
public sector enterprises like the 
IDBI, IFC etc.

SHRI INDRAJIT GUPTA: That is
why I said they are financing them.

SHRI R. VENKATARAMAN: 
Therefore, when yoti say that they 
have increased their assets, actually 
it is the IDBI, IFC and other public 
sector institutions which have increas-
ed their assets. I will not say you,, 
but your party has a congenital oppo-
sition to the classes. We do not share 
that, and we cannot go the whole 
length that you go or that you want 
us to go.

SHRI BIJU PATNAIK (Kendra- 
para): Is that a credit?

SHRI R. VENKATARAMAN: Cre-
dit or discredit, the people have de-
cided on whose side credit is. We 
are saying what we are. It is for you 
and for the country to judge, and they 
have judged. We have said what 
we are and I say n°w that the great-
er part of the assets are held by the 
Government, by the public sector 
institutions. Therefore, do not use 
it as a whipping boy for everything, 
saying that in this country the assets 
of some people have gone UP â d so 
on.

SHRI INDRAJIT GUPTA: Are
+hese funds controlled by you also? 
Funds are given to them, but not con-
trolled by you?

SHRI R. VENKATARAMAN: Yes, 
we have on the Board of Directory
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■wherever funds hw^ beerr ‘^iven by 
the 1D&I, ETC, etc., directors n^ned 
"by them; and therefore you cannot 
«ay we have no control. Therefore,
vthlg Is an argument which is * put 
forward to hoodwink the public, to 
give the impression that Tata or Birla 
has become rich. On the other 
■hand, what has become rich is the 
corporation in which the Government 
'holds a substantial interest, the com- 
-pany in which the IDBI, IFC and all 
these public sector institutions have 
increased their investments and as-

sets. Therefore, please do not create 
a false impression that individuals 
have become richer. The corpora-
tions have become richer partly be-
cause—I would not say wliolly— of 
the investments thaj we have made 
the financial institutions have made 
in those institutions.

SHRI SATYASADHAN CHAKRA- 
"BORTY (Calcutta South): You are 
creating a false impression. I chal-
lenge, I can prove that Tatas and 
Birlas have increased their assets.

SHRI R. VENKATARAMAN: 
1 am a peace loving man. I never 
accept challenges. I cannot fight.

SHRI SATYASADHAN CHAKRA- 
BORTY: This Is an intellectual chal-
lenge.

(interruptions)

SHRI R. VENKATARAMAN: 
There are some very valid points 
made by our elder statesman, Shri 
Charan Singh. He said that the 
rural poverty should be removed. Yes, 
it is. But all that we say is that 
not only the rural poverty, but also 
"the urban poverty should be removed. 
Poverty, whether it is in rural areas 
or in urt)an areas, wherever it is, 
must be removed. There is as 
much poverty in the urban areas as 
in the rural areas and there is as 
much distress among the urban mid-
dle class as in the rural middle c’ass. 
Therefore, any polity that we want to 
•frame should be one to relieve the 
'distress among the lower and middle

.class whether they are in the rural 
areas or in the urban areas. To the 
extant that there must be emphasis 
on the rural areas, there is no quarrel 
between us. We have not said th$t 
we are not in favour of eradicating 
poverty in the rural areas. On the 
other hand, a bulk of our 20-pou$ 
programme is intended to benefit the 
rural poor. Therefore, I do not 
know why he should have made it a 
charge against this Government that 
the rural sector has been neglected. 
On the other hand, our emphasis is 
equally on the urban and the rural, 
areas. '

SHRI N. G. RANG A: One is 80 per 
cent and the other is 20 per cent.

SHRI R. VENKATARAMAN: Just
because it is 20 per cent, you cannot 
ignore them. You cannot say that 
it is 20 per cent and therefore, po-
verty in the urban areas should be 
ignored.

There is another point Which he 
made about the statement I mention-
ed in my budget speech viz., that 
we left a considerable volume of food 
and foreign exchange, which together 
gave a good start for the Janata Gov-
ernment as against a very poor start 
for us in 1980. i made a compara-
tive statement. I did not want to 
take credit for all that we had done 
in those days. It was only a com-
parative statement of the situation in 
which they came to power and the 
situation in which we have come 
into power Mr. Charan Singh said 
that the buffer stock in food which, 
we had left behind was due to the 
import of foodgrains which we made. 
Yes, nobody denies it. Facts are 
facts, in the past we had imported 
foodgrains and consumed them. But 
during that period, that Government 
had only husbanded thos« imports 
and they saw to it that a sizable 
buffer stock is built so that when the 
next Government came, they could 
start with a favourable buffer stock 
of 18 million tonnes. That was the 
point I was making and the fact that
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w« imported dô p ilot detract from 
our performance and the fact that we 
husbanded those resources very care-
fully and left it as a legacy i# a 
matter for which we should get at 
jjeast some credit. That is all I am 
faying.

The last point I will now deal with 
la about the Asian Games. Choudhry 
Sahib was rather unhappy that we 
should spend Rs. 33 croreB on Asian 
Games, I do not know if all sec-
tions of the House share that view.

But I must point out that it was 
the Janata Government which first ac-
cepted to hold the Asian Games in 
Delhi and then they wanted to go 
back on that. Hfris Government 
thought that it would be quite im-
proper, having accepted to hold the 
Asian Games here, to go back on 
that, for if we did so, we would cut 
a very sorry and a poor figure in 
the international world. Therefore, 
we thought that we should have the 
Asian Games in Delhi.

I have not touched upon all the 
points raised by hon. Members. But 
I will have a fuller opportunity to 
deal with them when the regular 
Budget is presented and then there 
will be more meat for you to attack 
than now.

MR. SPEAKER: I shall now put all 
the cut motions moved to the Demands 
for Grants on Account for 1980-81 
to vote together unless any hon. Mem-
ber desires that any of his cut mo-
tions may be put separately.

MARCH U, im - a m .  « *  IM M t I #  
aXk (Aeett) ft BSG

w m r i  nmft 4  *n$tr ^
^  tfo ioo  ' m  107

*  »
MR. SPEAKER: Any other hon. 

Member? No.

Now, I shall put cut motion Nos. 
100 and 107 moved by Shri Ran* 
Avtar Shaatri to the vote of the 
Avatar Shastri to the vote of the 
House.

Cut motions Nos, 100 and 107 toere 
put and negatived.

MR. SPEAKER: I now put all the 
remaining cut motions together to 
vote.

Cut motions were put and negatived

MR. SPEAKER: I shall now put the 
Demnads for Grants on Account for
1980-81 to vote.

The question is:

‘That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the order 
paper, be granted to the President 
out of the Consolidated Fund of 
India, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1981, in respect of the heads 
of demands entered in the second 
column thereof against Demands, 
Nos. 1 to 100.”

The motion was adopted*

j ,Demands fo r  Grants on Account (General) for  1980-81 Voted by Lok Sabha

No. of 
Demand

Name of Demand Amount of Demand for Grant on 
Account voted by the House

I  D e p a r tm e n t o f  A g n c u l t u r f  a n d  C o o p e r a ti o n ;

a Agriculture ......................................

Revenue
Rs.

1,17,53,000

24,82,92,000

Capital
Rs

299,80,23,00 o
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3 Fisheries . . . . .

4 Animal Husbandry and Dairy Development

5 Foiesl . . . . . .

Cooperation . . . . .

7 Department of Food . . . .

8 D*p\rtnv:nt of Agricultural Re^arch and
Education . . . . .

9 Payments to Indian Council of Agricultural
Research . . . . .

10 Department of Irrigation . . .

11 Ministry of Commerce and Civil Supplies

12 Foreign Trade and Export Production .

13 Civil Supplies . . .

14 Ministry of Communications . . •.

15 Overseas Communications Service .

16 Posts and Telegraphs — Working Expenses

17 Posts and Telegraphs— Dividend to General
Revenues, Appropriations to Reserve 
Funds and Repayment of Loans from 
General Revenues . . .

18 Capital Outlay on Posts and Telegraphs .

19 Ministry of Defence . . .

20 Defence Services— Army . . .

21 Defence Services— Navy . . .

22 Defence Services— Air Force . . .

23 Defence Services-— Pensions . . .

24 Capital Outlay on Defence Services .

25 Department of Education . . .

26 Education . . . . .

27 Department of Culture . . .

28 Archaeology . . . . .

29 Ministry of Energy . . . .

30 Ministry of External A f fa ir s  .  .  .

31 Ministry of Finance . . . .

Revenue

Rs.

6>55<35»°°° 
40,05,15,000

4.58.18.000

8.72.16.000

205.36.60.000

6,60,000

30.20.30.000

11.35.93.000 

• 72,81,coo

136,52,12,(00

2.94.20.000

83.25.000

5.52.70.000

264.40.51.000

79.81.94.000

40.02.15.000

748.70.54.000

76.88.15.000

287.57.66.000

67.08.33.000

81.23.000 

75.32,00,000

3.93»45»°°°
2.29.33.000

21.88.72.000

45.88.82.000 

15,17,83,000

Capital » 
Rs.

6.16.65.000

6.18.97.000 

04,50,000

17,25,69,000

1.93.61.000

21.73.66.000 

1,79,08,000 

3,32,00.000

10.30.44.000

148,52.91,000 

31.3c.r3.cco

87,84,02,000

1,78,47,000

*69,52,68,000

645,78,000-
47,13,000
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a 3

3 -’ Cuitoms . . . . .

Revenue
Rs.

16.36.89,000

Capita-
Rs

j ,08.33.01 to

3-i Union Kx^fs1* Dutin> . . . 20.53,33,000

31 T\*xt’-v m  Inroni*’:, Estate Dusy, Wealth Tax 
and Gift T:ix . . . . . j  1,79,60,000

35 Slumps . . . . . 6.03,40,000 U ,14.000

3<̂ A.l: til .......................................... -'7>3<V lM °°

37 Currency, Coinage and Mint . . 15,76.3.!,ooo •'•.n ,< ! ,000

38 Pensions . . . . . 21 ,51.30 .IKK.

39 Opium and Alkaloid Factorie* . . 23,63.54.000 -<!,0 * KlO

40 Transfers to Slate (governments . . 448,21,05,000

4 i Other Expenditure ofLh<- Ministry ofFijiance 4a i .î 4*55>nno 3aii,C(’,r 3,000

42 Loans to Government Servants, ele. . 3 1 . i hm.

43 M in:stry o f  Health and Fam ly Wc.lfarj 40,62,000 . .

44 Medical and Public Health . . . 57,82,45,000 - 1.37,86,000

45 Family Welfare . . . . 5i,07,'J2.<« 10

46 Ministry of Home A flairs . . . j ,06,37,000

47 Cabinet . . . . . 41,71,000

48 D q w im -n l of Personnel and Administrative 
Reforms . . . . 3.37,68,000

49 Police . . .  . {57,18,87,000 3,^9,67,000

5f> Census . . . . . . 6,47,40,000

3 > Other Ex").*nditure of the Ministry of Home 
Affairs . . . . . 76,63,60,000 37,83-54,n,>°

52 Delhi .......................................... 56,61,64,000 32.94,83.000

53 Chandigarh . . . . . 9,4-i ,77,000 5.25,68 <mil

54 Andaman and Nicobar Islands . . IO,JO,61*.000 6,39.^5.000

55 Datlra and Xaijar Haveli . . . 1 >0 I ,*12,000 ) ,20.91,000

rfi L ikshadw ep  . . . . . J .18,47,000 59,78,000

57 Ministry of Industry . . . . I ,->7,91,000

58 Industries . . . . . 14,13,48,000 89,31,64,01)0

59 Village and Small Industries . . . 9,84.39.0°° 7 1,33 ° ,M)
fin Textiles, Handloom and Handicrafts . 37,05,20,000 ‘JO,59,4 7,000

6l Ministry of Information and Broadcasting 35,10,000

62 Information and Publicity . . . 8.09,87,000 36,811 ,.oyo

63 HrOadcastine . . . . . 26,03,2 ),ooo 5,46,79.0^0

64 Ministry of Lalmur . . . 33.63,000
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1 2 :.s

Revenue

Rs.

Capital

Rs

L;i)>om arid E'in]oyiiv*nt  .  .  . 21 .<>|,afi,ooo 5,25.1100

■66

'67

Ministry ofLaw, Jii'.ticv aw! Company 
Affairs . . . . .  

A l ai’iiitratioii of Just ice  .  .  .
f̂sr.aj.ooo 
1(1,07,not;

33,0-.0

Ministry ol'Pi’Lmlrum, Chemicals and 
Fertilizers . . . . . 4 I .JQ.MMO

'4)9 P ■trolemn an I P-'i.ro-Ch'*micals Industries . 44 46,04.000 ■Si, 04.5,7.0-10

70 Chcmicak ami F Ttiliz'Ts Industries  . 1,2Q,-jr, 30,rt( O 1 ,1 0,18.1 '0,(io<V

71 Ministry of Planning . . . . 1.30,000

•72 Statistics . . . . .

73 Planning Commission . . . . 1 .fit.44,000

74 Ministry of Rural Rccoiist1 in t ;cn  .  . I, ]o,no.nn,o< O -''•J- -2J-' ftO

75 Ministry nf Shipping and Ti ai’sport  . 1-35-54-(" <

7fi Roads . . . . . ;n-97.j3-™,n

77 Port1?, f/̂'it'ious'cs a<id Shipping  . -7'97/';)t0 >■• 1.1 >’■»>*

78 Road and Inland Water Transpoit  .  . 50, <3.000

■79 Ministry of Social Welfare  .  .  . 1̂,62,40,000 31 .oo.ot.o

Department of Steel .  .  . 1 .JOjf  n

Ai Department of Mines .  .  . _> 1,51,71.000 2̂,2 i .oojpin'i

fla Department of COal .  .  . 37-lf’-5J!."110 '-7fi.52-('3.'- *•<

«3 Department of Supply  .  .  . jl.yo.ouo

.'84 Supplies and Disposals  .  .  . 3.11.4??, 000

85 Department of Rrlrahililaii')>  -  . }i,.j 7,41 o< o 3H 7*1 ,l“'1 ’

.86 Ministry of Tourism and Civil Avialirn . >55-'1(10

t37 Meteorology .  .  . '.46,000 2.711,24,0-10

f58 Aviation . . . . . 10,10,95,000 14.71,1 7.0(10

«9 Tourism . . . . . 1,fig,09,000 a<51 '5 rl>°oo

*)0 Ministry of Works and Housing  .  . ", r ,44,000

-91 Public Works . . . . . •
38,08,46,0011 U.7tMf". ̂

92 Water Supply and Sewerage  .  . 22,16.30,00*)

m Housing *»nd Urban Development  .  . 7.46,9)),ooo 17.97,12,000

94 Stationery and Printing  .  .  . 15.86,94,000

95 Department of Atomic Energy  .  . -ju,H4,o< >o
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96 Atomic Energy Research, Drvrlopmcn t and 
Industrial Projects . . .

Revenue
Rs.

32.00,45,000

Capital
Rs,

32,44.66,000
97 Nuclear Power Schemes . . . 19,64.86,0(10 19,62,72,000
98 Department o f Electronics • • • 3,78,00,000 a, 16,00,000
99 Department of Science and Technology . 11,82,02,000 35,00,000-

100 Survey of India . . . . . 9>55>75>0°°
IOI Grants to Council of Scientific and In-

dustrial Research * . . . 19,16,69,000

102 Department of Space . . . . 14,66,84,000 I2,23,40,000f
103 Lok Sabha . . . . . 2,15,17,000
104 Rajya Sabha . . . 73,05,000

Department of Parliamentary Affairs . 8,18,000

106 Secretariat of the Vice-President . 2,10,000

MR. SPEAKER: Now, I shall put all 
the cut motions moved to the Supple-
mentary Demands for Grants for 
1979-80 to vote together unless any 
hon. Member desires that any of his 
cut motions may be put separately.

Any hon. Member?— No.

So, I put all the cut motions moved 
to the Supplementary Demands for 
Grants for 1979-80 to vote together.

All the cut motions were put and nega-
tived.
13.09 hrs.

MR. SPEAKER: I shall now put all 
the Supplementary Demands for Grants 
for 1979-80 to the vote of the House.

The question is:
“That the respective Supplement-

ary sums not exceeding the amounts 
on Revenue Account and Capital 

Account shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated 
Fund of India, to defray the charges 
that will come in course of payment 
during the year ending the 31st day  
of March, 1980 in respect of the fol-
lowing demands entered in the second 
column thereof—■

Demands Nos. 14 to 16, 18 to 20, 22,.
42, 53, 56, 59 and G7.

The motion was adopted. 

Supplementary Demands for Grants (General) for 1979-80 voted by Lok Sabha

No. of 
Demand

Name of the Demand Amount of Demand for Grant Voted 
by the House

Revenue

Rs.

Capital

Rs.

14 Ministry of Communications 1,000
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I 2 3

Revenue Capital

Rs. Rs.

>5 Overseas Communications Service  . 1 ,000 • *

16 Posts and Telegraphs Working Expenses . >3*53*75*°°° • •

18 Capital Outlay on Posts and Telegraphs  . 1,000

19 Ministry of Defence .  .  . 7,31,25,000 •*

20 Dc fence Services—Army  .  .  . 13,00,00,000

32 Defence Services—Air Force . 10,00,00,000

42 Other Expenditure of the Ministry of Finance 35,00,00,000 • ■

53 Delhi . . . . . 8,34,31,000

56 Dadra and Nagar Haveli  .  .  . 32,00,000

59 Industries . . . . . 1.000

67 Ministry of Law, Justice and Company . 
Affairs .  .  .  .  . 11 j53*00j000

13.01 hrs.

APPROPRIATION  (VOTE  ON  AC-

COUNT) BILL,* 1980

THE MINISTER OF FINANCE AND 

INDUSTRY  (SHRI  R.  VENKATA-

RAMAN): I beg to move for leave to 

introduce a Bill to provide for  the 

withdrawal of certain sums from and 

out of the Consolidated Fund of India 

for the services of a part of the finan-

cial year 1980-81.

MR. SPEAKER: The question is: 

“That leuve be granted to intro-

duce a Bill to provide for the with-

drawal of certain sums from and out 

of the Consolidated Fund of  India 

for the  services of a part of the 

financial year 1980-81''.

The motion was adopted.

SHRI R. VENKATARAMAN: I intro-

duce! the Bill.

I mo vet:

“That the Bill to provide for the 

withdrawal of certain sums from and 

out of the Consolidated Fund of In-

dia for the services of a part of 

the financial year 1980-81, be taken 

into consideration”.

MR. SPEA1CER: Motion moved:

‘*That the Bill to provide for with-

drawal of certain sums from  and 

r out of the Consolidated Fund of India 

for the services of a part of the 

financial year 1980-81, be taken into 

censideration.”

SHRI NIREN GHOSH (Dum Dum): 

Just now the Hon.  Finance Minister

•Published in Gazette of India Extra ordinary, Part II,  section  2, dated 

14-3-1980.

tIntroduced and moved with the recommendation of the President.


